
339 M atters U. R. 377 RIL 20, 1983 Matters U. R. 377 340

[isfV irisuT 

f  ^  ijtiT ^  ^  3TT

3rq?cT>'^ I  I

^  ^  I  3rf^-

f  ̂  5?T^?«n ^TT f  1

(iii) Need For Esfablishing A Central 
Honey Development Board

SH R I N. D E N N IS  (Nagcrcoil) : 
U nder Rule 377 1 make the following 
statement :

To facilitate proper exploitation, 
development and export of honey, it is 
absolutely essential to set up a  central 
Honey Development Board, looney,, the 
sweetest natural gift is an im portant item 
of nutritious medical food. There are 
wide scope and oppi>rtu[iities for the 
development of hon^'y production in 
some pa its  of our country. Our country 
is gifted with the production of honey 
fiom different specics of bee^. Unlike 
“ RocL b^o honey" known as ' ‘Jungle 
Honey” , “ Appis indica honey" or the 
apiary honey production rLquirt'S consi-
derable in\'e tnient, labou ' and scientilic 
knowledge. The annual produciion of 
honey in ot-ii' country is about 40 lakhs 
kilograms, ; pproximate value of it is 
Rs, 8 crores. SvslenrUic production will 
generate larg * mp'oyincnt opportunities 
and txno rl  possibilities Places with 
fa\Durable climatic conditio.is natural 
forest rcsou'ces, availability of natural 
bcc col{ nics anti availability of ?.cientilic 
3ki l l e t l  txpe iis  in honey production, 
should be ' ncouragcd and patronaged 
with liberal ;*s-istancc. Such assistance, 
protection and safeguard have to be 
extended to those engaged in ‘'m igratory  
bee keeping” loo. The interests of 
thousands of bee keipei s of our country 
could be better served only by extending 
scientific and Itchnological support and 
assistance. So, Government may be 
pleased to take early steps for the

establishment of a Central Honey Deve-
lopment Board.

(iv) Increasing Irregularities In Certain 
Post Offices In District Gha7:ipur O f 

Uttar Pradesh
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SH R I K. M A Y A TH EV A R  (Din- 
digul) ; I am also raising the  same 
issue, this is materially afTccting o u r  

objcct. Under what au thority  are they 
doing this **  here ?

I am also raising the same thing. 
W hat is this going on here ?

There is nothing objec-
tionable in w hat I have given.

MR. D E PU T Y -SP E A K E R  : D o
you want Shri Shastri to speak or not ?

SHRI K . M AY A TH EV A R ; I sup-
port him.

M R . D EPU TY -SPEA K ER  : Mr.
Shastri, you go through the rules. If 
there  is any allegation, it has to be 
removed. We act only according to the 
rules.
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**  N o t recorded.


